
CENTRAL ADMINISTRATIVE TRIBUNAL# JABALPUR BENCH, JABALPUR 

O rigin la l APPli c a t io n  N o* 384 o£  200s

J ab a lp u r

H o n 'b le  D r. G .C . 3 
H o n 'b le  S h r i A.K

, t h is  the 12th  day o f  June, 2006

riva sta v a *  Vice' Chairman 
Gaur, J u d ic ia l Member

Chain Singh J a a t , S /o .  Shri 
Banta Singh, Date o f  b ir th  
1 5 .5 .1 9 5 5 , Driver-*C (com pu lsorily  
r e t i r e d ) ,  R /o . Hoijise No. 916, 
Chunni M ohalla, B elb agh , T oriya, 
Jabalpur (MP).

(By Advocate -  Shri S . Paul)

V e r s u s

t ♦ ♦ A p p lic a n t

1.

2.

3.

4.

Union o f  In d ia , M inistry  
o f  R ailw ay, through General Manager, 
West C entral, R ailw ay. In d ira  Market, 
Jabalpur. ;

D iv is io n a l Railway Manager,
West central] Railway# Jabalpur 
D iv is io n , Japalpur.

Senior D iv is io n a l Mechanical 
Engineer, West Central R ailway, 
Jabalpur D iv is io n , Jabalpur.

D iv is io n a l Mechanical Engineer, 
West c e n tr a l1 R ailw ay, Jabalpur 
D iv is io n , Jabalpur. •• Respondents

(By Advocate -  Shri H.B. S hrivastava)

O R D E R  ( O r a l )

By A.K. Gaur. J u d ic ia l Member -

The a p p lica n t has p referred  a s ta tu to r y  Appeal dated

6 .4 .2 0 0 4  under Rtjle 18 & 19 o f  Railway Servants (D is c ip lin e  

& Appeal) Rules a g a in st the orders o f  p en a lty  o f  compulsory 

retirem en t from ije r v ice . The Appeal p referred  by th e  

a p p lica n t has be^n f i l e d  and marked as Annexure a- 7 to  the

Oa . 1 . !

2 . Heard th e learn ed  counsel for  the p a r t ie s  Mr, Paul and 

Mr. S h rivastava .

3 .  At the th resh o ld  Mr. Paul has made an innocuous req u est
i

th a t  h is  appeal yrtiich i s  pending may be d ire c ted  to  be 

d isp o sed  o f  by a. speaking and reasoned order w ith in  a



V
* 2 *

s p e c i f i c  tim e . A ccord ingly , we d ir e c t  the competent 

a u th o r ity  to  d isp o se  o f  th e appeal o f  th e a p p lica n t f i l e d  

as Annexure a - 7 to  th e Oa* by a reasoned and speaking order^ 

w ith in  a p eriod  o f  th ree  months from th e  d ate  o f  r e c e ip t  

o f  copy o f  t h is  ord er j taking in to  co n sid era tio n  the  

grounds taken in  th e ap peal.

4 .  The O rig inal A p p lica tion  i s  d isp osed  o f  w ith  th e above 

o b ser v a tio n s . No c o s t s .

(Dr. G.C. S r iv a sta v a )  
V ice Chairman
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